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Government to fulfil its statutory obligation 
and constitute an appropriate Tribunal within 
a period of one month. The matter is being 
processed accordingly. 

(c) No such proposal has been 
received at the Centre. 

(d) and (e). Do not arise. 

Income-tax  exemption  on  donations  for 
Jawahar Rojgar Yojna 

1756. SHRI VJTHALBHAI M. PATEL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether Government had received any 
proposal for granting exemption from 
income-tax the donations given for Jawahar 
Rojgar Yojna; and 

(b) if so, what decision has been taken by 
Government thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI ANIL 
SHASTRI): (a) Yes, Sir. 

(b) Sections 35CCA and 80GGA of the 
Income-tax Act already provide for complete 
deduction in respect of donations to the 
Jawahar Rojgar Yojna, if routed through the 
National Fund for Rural Development. 

 

 


